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SCHEDULE I 
FORM A 

PUBLIC ANNOUNCEMENT 
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017) 

 

FOR THE ATTENTION OF THE STAKEHOLDERS OF “WOLTERS KLUWER ELM SOLUTIONS PRIVATE LIMITED” 

1.  NAME OF CORPORATE PERSON WOLTERS KLUWER ELM SOLUTIONS PRIVATE LIMITED 

2.  DATE OF INCORPORATION OF CORPORATE 
PERSON 

20/10/2009 

3.  AUTHORITY UNDER   WHICH   CORPORATE 
PERSON INCORPORATED / REGISTERED 

ROC-CHENNAI 

4.  CORPORATE IDENTITY NUMBER / LIMITED 
LIABILITY IDENTITY NUMBER OF CORPORATE 
PERSON 

U72900TN2009PTC073283 

 

5.  ADDRESS OF THE REGISTERED OFFICE AND 
PRINCIPAL OFFICE (IF ANY) OF CORPORATE 
PERSON 

REGISTERED OFFICE:  GROUND, FIRST, SECOND AND THIRD 
FLOOR, RR TOWER I, T.V.K. INDUSTRIAL ESTATE, GUINDY, 
GUINDY INDUSTRIAL ESTATE, CHENNAI, CHENNAI CITY 
CORPORATION, TAMIL NADU, INDIA, 600032 

   

6.  LIQUIDATION COMMENCEMENT DATE OF 
CORPORATE PERSON 

March 02, 2026 

7.  NAME, OFFICE ADDRESS, EMAIL ADDRESS, 
TELEPHONE NUMBER AND THE REGISTRATION 
NUMBER OF THE LIQUIDATOR 

   CS Nithya Pasupathy 
OLD NO: 28 (NEW NO: 10), 3RD CROSS STREET, 
R.K.NAGAR, RAJA ANNAMALAI PURAM, 
CHENNAI,TAMIL NADU 600028, 
Email : nithya@prowiscorporate.com 
Telephone No. 9566033007 
(REG NO. IBBI/IPA-002/IP-N00911/2020-2021/13144) 

8.  LAST DATE FOR SUBMISSION OF CLAIMS    April 01, 2026 

 

Notice is hereby given that the WOLTERS KLUWER ELM SOLUTIONS PRIVATE LIMITED has commenced 
voluntary liquidation on 2nd March, 2026  
 
The stakeholders of Wolters Kluwer ELM Solutions Private Limited are hereby called upon to submit a proof 
of their claims, on or before 1st April, 2026, to the liquidator at the address mentioned against item 7.    
 
The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may 
submit the proof of claims in person, by post or by electronic means. 
 
Submission of false or misleading proofs of claim shall attract penalties 

 
Name and Signature of the Liquidator: 

     
Date: 06/03/2026                                                                                                                   CS Nithya Pasupathy 
Place: Chennai                 REG NO. IBBI/IPA-002/IP-N00911/2020-2021/13144 
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The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and
"AS IS WHAT IS BASIS" on the date as prescribed as here under.

Last Date, Time
& Place for

Submission of Bid

Date and
Time of

E-Auction

Earnest Money
Deposit (EMD)

in INR

Reserve Price in
INR

Date & Time of
Inspection of
the property

Present Outstanding
balance as on 01.03.2026

Date of
Possession

Date of
13-2 Notice

Name of Original
Borrower/

Co-Borrower/ Guarantor

Loan Account
Number

Sr.
No.

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. The auction will be conducted through the Bank's approved service provider
M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information and For details, help, procedure and online training on e-auction, prospective bidders may contact
M/s. 4 Closure; Contact Mr. M Dinesh - Contact Number: 8142000735. Email id: info@bankauctions.in / dinesh@bankauctions.in
For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank authorized officer: Mr. Ranjan Naik
(Mob. No.6362951653), to the best of knowledge and information of the Authorised Officer, there are no encumbrances on the properties. However theintending bidders should make their own independent inquiries
regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a notice to the above named Borrowers/ Guarantor's/ Mortgagors about e-auction
scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of auction, failing
which the property will be sold and balance dues if any will be recovered with interest and cost.
Date: 06.03.2026, Place: Dindigul Sd/- Authorized Officer, Jana Small Finance Bank Limited

E-AUCTION NOTICE

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.10, Krishna Puram Colony Main Road, Mahatma Gandhi Nagar, Madurai-625014

06.04.2026 before 05:00 PM
Jana Small Finance Bank Ltd.,

No.10, Krishna Puram Colony Main
Road, Mahatma Gandhi Nagar,

Madurai-625014

07.04.2026
11.00 AM

to
12.00 Noon

Rs.2,91,200/-
(Two Lakh
Ninety One
Thousand Two
Hundred Rupees

Only)

Rs.29,12,000/-
(Twenty Nine
Lakh Twelve

Thousand Rupees
Only)

21.03.2026
09:30 AM

to
05:00 PM

Rs.39,43,781.65
(Thirty Nine Lakh Forty
Three Thousand Seven
Hundred Eighty One
Rupees and Sixty Five

Paise Only)

12-03-202409-01-2024

1) Mr. Vijay Thomas S,
S/o. Savarimuthu,
2) Mr. Savarimuthu

Devasahayam
Thommaiyar,

S/o. Thommaiyar

31699430000397
31699420000316

&
31699430001272

1

Details of Secured Assets: Dindigul District, Dindigul Registration District, Joint II Dindigul Sub Registration District, Dindigul West Taluk, Sinthlakundu Village, S.No.55/3 measuring 0.03.5 Hectares i.e., 8 ½ Cents
land with constructed house is Abounded on: North by: Land belongs to Jesu, East by: Land of Savarimuthu Devasahayam, South by: Plot No.72, West by: Land belongs to Mariya Sebastian. At present thus
totally measuring 8 ½ Cents land with constructed house.

The undersigned as authorised officer of Jana Small Finance Bank Limited has taken possession of the following property in exercise of powers conferred under section 13(4) of the SARFAESI ACT. The Borrower in
particular and public at large are informed that online auction (e-auction) of the mortgage property in the below mentioned account for realisation of dues of the Bank will be held on "AS IS WHERE IS BASIS" and "AS
IS WHAT IS BASIS" on the date as prescribed as here under.

Last Date Time & Place for
Submission of Bid

Date and
Time of

E-Auction

Earnest Money
Deposit (EMD)

in INR
Reserve Price in

INR
Date & Time of
Inspection of
the property

Present Outstanding
balance as on
03.03.2026

Date of
Possession

Date of
13-2 Notice

Name of Original
Borrower/

Co-Borrower/ Guarantor
Loan Account

Number
Sr.
No.

PUBLIC NOTICE FOR SALE THROUGH E-AUCTION UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT
OF SECURITY INTEREST ACT (SARFAESI ACT) 2002, READ WITH PROVISO RULE 8(6) & 9 OF SECURITY INTEREST (ENFORCEMENT) RULES 2002.

E-AUCTION NOTICE

The properties are being held on "AS IS WHERE IS BASIS" & "AS IS WHAT IS BASIS" and the E-Auction will be conducted 'On Line'. All payments relating to purchase of above said property to be made in favour of
Jana Small Finance Bank. The auction will be conducted through the Bank's approved service provider M/s. 4 Closure at the web portal https://bankauctions.in & www.foreclosureindia.com. For more information
and For details, help, procedure and online training on e-auction, prospective bidders may contact M/s. 4 Closure; Contact Mr. M Dinesh Contact Number: 8142000735. Email id: info@bankauctions.in/
dinesh@bankauctions.in. For further details on terms and conditions to take part in e-auction proceedings and any for any query relating to property please contact Jana Small Finance Bank officers Mr. Ranjan Naik
(Mob. No.63622951653) to the best of knowledge and information of the Authorised Officer, there are no encumbrances on the properties. However the intending bidders should make their own independent inquiries
regarding the encumbrances, title of property put on prior to submitting their bid. No conditional bid will be accepted. This is also a notice to the above named Borrowers/ Guarantor's/ Mortgagors about e-auction
scheduled for the mortgaged properties. The Borrower/ Guarantor/ Mortgagor are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of auction, failing
which the property will be sold and balance dues if any will be recovered with interest and cost.
Date: 06.03.2026, Place: Salem Sd/- Authorized Officer, Jana Small Finance Bank Limited

Details of Secured Assets: All that piece and parcel of the immovable property bearing Tamil Nadu, Salem Dist. Salem West Rd, Tharamangalam SRD, Karukkalvadi Village, Omalur Taluk, in Old Survey
No.14/17 as Patta No.1274 as New Survey No.14/ 17D related land with building situated with the following Boundaries on: On the East of Remaining land for Dasagoundar and Annamalai, On the West of
Property belongs to Radha and Arun, On the South of Property belongs to Devarayan, On the North of 10 feet width East-West Pathway. Admeasuring East-West North side 29 ½ feet South side 29 ½ feet
North-South East side 75 feet West side 75 feet. Totally 2212 ½ Sq.feet of land in full and with all pathway rights and easement rights annexed thereto.

06.04.2026 Till 5.00 PM
Jana Small Finance Bank Ltd.,

No.259/4/129, Saradha College Road,
Opp. to Anna Salai, Alagapuram,

Swarnapuri, Salem-636016.

07.04.2026

Time:

03.00 PM

Rs.99,600/-
(Ninety Nine
Thousand Six
Hundred Only)

Rs.9,96,000/-
(Nine Lakh Ninety
Six Thousand
Rupees Only)

Rs.12,64,991.44
(Twelve Lakh Sixty Four
Thousand Nine Hundred
Ninety One Rupees and
Forty Four Paise Only)

02.04.2026
09.30 AM

to
05.00 PM

15-10-202506-08-2025

1) Mrs. Danalakshmi,
W/o. Raja,
2) Mr. Raja,

S/o. Periyasamy

46039430003528

1

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.259/4/129, Saradha College Road, Opp. to Anna Salai, Alagapuram, Swarnapuri, Salem-636016.

POSSESSION NOTICE
Whereas the undersigned being the Authorised Officer of the DCB Bank Ltd., under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002 and in exercise of powers conferred under section 13(2) read with rule 3 of the Security
Interest (Enforcement ) Rules, 2002 issued demand notice under section 13(2) of the said
Act, 2002, calling upon the borrowers/co- borrowers as mentioned in column no. 3 to repay
the amount mentioned in the said Demand Notice within 60 days from the date of receipt of
the said notice.
The borrowers and co-borrowers having failed to repay the amount as mentioned in column
no. 6, notice is hereby given to them and the public in general that the undersigned has taken
possessions of the property as described herein below in column no. 4 in exercise of powers
conferred on him under section 13(4) of the said Act read with the Rule 8 of the said Rules.

Details of The Borrowers / Co-Borrowers : Mr Radhakrishnan Narayanasamy, Mrs
S Priya and M/s. Algo Trading System, No 2 4D, Mehthas Park Loyal Apartment, Padi
Kuppam Road Balaji Nagar, Landmark -Anna Nagar, Chennai – 600040. Also At: Flat No:A2-
F1,1st Floor, Murugan Nagar, JP Avenue, Puthur, Mappedu, Chennai-600126. Also At : Flat
No:A2-F2, 1st Floor, Murugan Nagar, JP Avenue, Puthur, Mappedu, Chennai-600126. Also
At : Second Floor, H Block, Plot No. 1920, 2nd Street,12th Main Road, Anna Nagar, Chennai
- 600040.

Details of The Loan Account :
DRHLCHE00632838 &
DRHLCHE00632630

Date of Demand Notice:
11-12-2025

Date of Possession:
03-03-2026

Amount Demanded : Rs. 88,39,781/- (Rupees Eighty Eight Lakhs Thirty Nine Thousand
Seven Hundred And Eighty One Only)

Description of Secured Assets: Property No.1: Flat Measuring 955 Sq. Ft., Bearing No.
A2f1 With An Undivided 480 Sq. Ft ., Share In The First Floor Of The Building Constructed
Over Plot No. A2, Known As “Vishnu Flats” In The Total Land Measuring 3,788 Sq.Ft.,
Comprised In Old Survey No.30/4A, Sub - Division Survey Nos. 30/4A1a As Per Patta Now
S.No. 30/4A1 Puthur Village, Murugan Nagar, Bearing Sub -Divided Plot Nos. A1 To A4 And
Passage (P.P.No.028/2018) At 20 Feet Road, Puthur Previously Chengalpet Taluk, Presently
Vandalur Taluk, Previously Kancheepuram District Presently Chengalpattu District And The
Entire Land Bounded On The: North By : 20 Feet Road, South By : Survey No.33, East
By : Survey No.30/4A Part And 20 Feet Road, West By : Survey No.30/4A Part & 30/4B2
Road, Situate Within The Sub - Registration District Of Joint I Tambaram And Registration
District Of Tambaram. Property No.2: Flat Measuring 960 Sq. Ft., Bearing No.A2f2 With
An Undivided 484 Sq. Ft., Share In The First Floor Of The Building Constructed Over Plot
No.A2, Known As “Vishnu Flats” In The Total Lad Measuring 3,788 Sq. Ft., Comprised In
Old Survey No.30/4A, Sub – Division Survey Nos. 30/4A1a As Per Patta Now S. No. 30/4A1
Puthur Village, Murugan Nagar, Bearing Sub -Divided Plot Nos.A1 To A4 And Passage
(P.P.No.028/2018) At 20 Feet Road, Puthur Previously Chengalpet Taluk, Presently Vandalur
Taluk, Previously Kancheepuram District Presently Chengalpattu District And The Entire
Land Bounded On The: North By : 20 Feet Road, South By : Survey No.33, East By :
Survey No.30/4A Part And 20 Feet Road, West By : Survey No.30/4A Part & 30/4B2 Part.
Situate Within The Sub - Registration District Of Joint 1 Tambaram And Registration District
of Tambaram.

The borrowers in particular and the public in general are hereby cautioned not to deal with the
aforesaid property and any dealing with the said property will be subject to the charge of the
DCB Bank Ltd. for the amount mentioned therein and further interest and cost thereon.
Date : 03-03-2026 For DCB Bank Ltd
Place : Chennai Authorized Officer

DCB Bank Ltd.,
Regional Office: No.6, Rajaji Road,
Near Tennis Stadium Maingates, Lake area,
Valluvarkottam, Nungambakkam, Chennai-600034.

Whereas, the authorized officer of Jana Small Finance Bank Limited under the
Securitization And Reconstruction of Financial Assets And Enforcement Of Security
Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules 2002 issued demand notices to the
borrower(s)/ Co-borrowers(s) calling upon the borrowers to repay the amount
mentioned against the respective names together with interest thereon at the applicable
rates as mentioned in the said notices within 60 days from the date of receipt of the said
notices, along with future interest as applicable incidental expenses, costs, charges etc.
incurred till the date of payment and/or realisation.

POSSESSION NOTICE

Sr.
No. Loan No.

Schedule of the Property: All that piece and parcel of the Plot No.417 PT,
Measuring an extent of 325 Sq.ft., together with the Building Constructed thereon,
situated at Door No.12/63, B-1 Block, Amman Koil Street, Kakkanji Colony,
Vyasarpadi, Chennai-600039, Comprised in R.S. No.779/23 PT, Perambur Village,
Previously Purasaivakkam Perambur Taluk, Now Perambur Taluk, Chennai District,
Tamil Nadu, being Bounded on the: North by: Balance Portion of Plot No.417,
South by: Plot Nos.400 & 418 , East by: Amman Koil Street, West by: Plot
Nos.401 & 402. Situate Within The Sub-Registration District of Purasaiwakkam and
Registration District of Chennai-Central.

Borrower/
Co-Borrower/

Guarantor/ Mortgagor

Date/ Time
& Type of
Possession

13(2) Notice Date/
Outstanding Due
(in Rs.) as on

47809420001591
1

1) Mr. Ramesh S,
2) Mrs. Anjammal

26/12/2025
Rs.20,23,362/-

as on 16-12-2025

05-03-2026
12:53 P.M.
Symbolic
Possession

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.
Place: Chennai Sd/- Authorised Officer,
Date: 06.03.2026 For Jana Small Finance Bank Limited

Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park,
Challaghatta, Bangalore-560071. Branch Office: No.28/36, 1st Floor, Southwest
Boag Road, T Nagar, Chennai-600017.

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank)

s
Notice of Special Window for Transfer and Dematerialisation of Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated
January 30, 2026, Shareholders are hereby informed that a Special Window has been
re-opened from 5th February 2026 until 4th February 2027 for re-lodgement of physical
share transfer requests that were lodged before April 1, 2019 and rejected / returned/ not
processed due to deficiency in the documents / processes / or otherwise.

Shareholders are requested to re-lodge such earlier pending share transfer requests to the
Company’s Registrar and Share Transfer Agent (RTA) i.e. MUFG Intime India Private Limited,
C-101, 1st Floor, Embassy 247, L. B. S. Marg, Vikhroli (West), Mumbai 400 083.

Re-lodged shares will be transferred only in demat mode upon submission of complete and
valid documents and subject to verification of the same by RTA / Company.

For Siemens Limited

Ketan Thaker
Company Secretary

Place: Mumbai
Date : March 05, 2026

Siemens Limited
CIN: L28920MH1957PLC010839
Regd. Office: Birla Aurora, Level 21, Plot No. 1080,
Dr. Annie Besant Road, Worli, Mumbai - 400 030
Tel.: +91 22 6251 7000
Email: Corporate-Secretariat.in@siemens.com
Website: www.siemens.co.in

IN THE COURT OF THE HON’BLEIN THE COURT OF THE HON’BLE
ADDITIONALADDITIONAL CIVILCIVIL JUDGEJUDGE AND JMFCAND JMFC

AAT CHINTT CHINTAMANIAMANI
O.S. NO. 408/2023O.S. NO. 408/2023

Plaintiff : Sri. Lokesh,Plaintiff : Sri. Lokesh, S/o Srinivas, Aged aboutS/o Srinivas, Aged about
47 years, R/at Anjani Extension, Chintamani47 years, R/at Anjani Extension, Chintamani
Town, Chikkaballapur District.Town, Chikkaballapur District. V/sV/s
Defendants:-1.Defendants:-1. PeddaPedda Narayanamma,Narayanamma, D/oD/o latelate
PeddaPedda Narasimhappa.Narasimhappa. W/o VW/o Venkatarayappa,enkatarayappa, AgedAged
aboutabout 5757 years.years. R/atR/at Konepalli VKonepalli Village. Millage. M GollahalliGollahalli
Panchayath, Munganahalli Hobli, ChintamaniPanchayath, Munganahalli Hobli, Chintamani
TTaluk.aluk. 2.2. ChinnaChinna Narayanamma,Narayanamma, D/oD/o latelate PeddaPedda
Narasimhappa, W/o late Sathyanarayana. AgedNarasimhappa, W/o late Sathyanarayana. Aged
about 55 years, R/at Boospalli Village. Mabout 55 years, R/at Boospalli Village. M
Gollahalli Panchayath, Munganahalli Hobli,Gollahalli Panchayath, Munganahalli Hobli,
Chintamani Taluk, Chikkaballapur District.Chintamani Taluk, Chikkaballapur District.
3. Pedda Ravanamma,3. Pedda Ravanamma, D/o la te PeddaD/o la te Pedda
Narasimhappa, W/o Yarrappa, Aged about 50Narasimhappa, W/o Yarrappa, Aged about 50
years,years, R/atR/at Marabahalli VMarabahalli Village,illage, ChilakalanerpuChilakalanerpu
Hobli,Hobli, Chintamani TChintamani Taluk,aluk, ChikkaballapurChikkaballapur District,District,
4. V4. Venkatesan P.enkatesan P. S/oS/o latelate PanduranganPandurangan AgedAged
aboutabout 4646 years,years, R/atR/at DoorDoor No.7,No.7, TVSTVS FathimaFathima
Street, Kamarajan NagaStreet, Kamarajan Nagar, Naravarikuppam,r, Naravarikuppam,
Thiruvallur,Thiruvallur, Redihills,Redihills, ThamilThamil NaduNadu State.State.
5. V5. V Srinivasalu,Srinivasalu, S/o VS/o Venkateshvaralu,enkateshvaralu, Aged aboutAged about
32 years, R/at #21. Lal Bahadur Sasthris Street,32 years, R/at #21. Lal Bahadur Sasthris Street,
KavangaraiPushal,Tiruvallur,Tamil Nadu-60066KavangaraiPushal,Tiruvallur,Tamil Nadu-60066

PPAPER PUBLICAAPER PUBLICATIONTION
WHEREAS, the plaintiWHEREAS, the plaintiff filed a suit against theff filed a suit against the

defendants for the relief of declaration anddefendants for the relief of declaration and
permanent injunction through this before Hon'blepermanent injunction through this before Hon'ble
court as per the suit for property mentioned incourt as per the suit for property mentioned in
schedule, this Hon'ble court issued summonsschedule, this Hon'ble court issued summons
through RPAD to defendants No.5 but defendantthrough RPAD to defendants No.5 but defendant
No.5 intentionally avoided to take notice, henceNo.5 intentionally avoided to take notice, hence
filed application for issuing notice to defendantfiled application for issuing notice to defendant
No.5 through paper publication in a daily newsNo.5 through paper publication in a daily news
paper.paper.
Wherefore. You are hereby summoned to appearWherefore. You are hereby summoned to appear
before the before Hon'ble Additional Civil Judgebefore the before Hon'ble Additional Civil Judge
and JMFC at Chintamani.and JMFC at Chintamani. On 7/4/26 at about 11On 7/4/26 at about 11
A.M.A.M. in person or through advocate dulyin person or through advocate duly
instructed otherwise the suit will be disposed oinstructed otherwise the suit will be disposed off inff in
your absence.your absence.

SCHEDULESCHEDULE
The property bearing Old Sy. No.88/P1 NewThe property bearing Old Sy. No.88/P1 New
SySy.No.1.No.11212 measuring 3measuring 3 acresacres ofof land,land, situatedsituated atat
Marabhahalli village, Chilakalanerpu Hobli,Marabhahalli village, Chilakalanerpu Hobli,
Chintamani TChintamani Talukaluk andand samesame boundedbounded as:-as:-
EastEast by :by : GovernmentGovernment Gutta,Gutta, WWestest by :by : Road,Road,
NorthNorth by :by : ShettinayakanahalliShettinayakanahalli Gadi,Gadi,
SouthSouth by :by : PropertyProperty belongsbelongs toto Gangulappa,Gangulappa,
Given under my hand and seal of the court onGiven under my hand and seal of the court on
20-02-2026.20-02-2026.

By Order of the CourtBy Order of the Court
Sd/- Chief Ministerial OfficerSd/- Chief Ministerial Officer

Civil Judge and JMFC., Court, ChintamaniCivil Judge and JMFC., Court, Chintamani
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வால்டர்ஸ் குளூவர் ஈஎலஎம் ச�ாலயூஷன்ஸ் பிரைவவட் லிமிச்டட் மார்ச் 2, 2026 அன்று 
தாமாக முன் வந்து கலைபலபை ததாடங்கியுள்ளது என்று இதன் மூைம் அறிவிககபபைடுகிறது.
வாலடர்ஸ் குளூவர் ஈஎலஎம் த�ாலயூஷன்ஸ் பிலைவவட் லிமிதடட் உடன் ததாடர்புலடய 
தைபபினர் தங்கள உரிலமவகாைலகளுககான ஆதாைதலத ஏபைல 1, 2026 அன்வறா 
அலைது அதற்கு முன்னதாகவவா, வ.எண்.7–-ல குறிபபிடபபைட்டுள்ள முகவரியில உள்ள 
கலைபபைா்ளரிடம் �மர்பபிககுமாறு இதன் மூைம் வகட்டுகதகாள்ளபபைடுகிறார்கள.
நிதிககடன் வழங்கியவர்கள தங்கள உரிலமவகாைல ஆதாைங்கல்ள மின்னணு முலறயில 
மட்டுவம �மர்பபிகக வவண்டும். மற்ற அலனதது தைபபினரும் உரிலமவகாைல 
ஆதாைங்கல்ள வேரில, தபைால மூைமாக அலைது மின்னணு முலறயில �மர்பபிககைாம்.
தவறான அலைது தில�திருபபைககூடிய உரிலமவகாைல ஆதாைங்கல்ளச் �மர்பபிபபைது 
அபைைாதங்களுககு வழிவகுககும்.

கலைபபைா்ளரின் தபையர் மற்றும் லகதயாபபைம்:
ஒபபைம்/–

வததி: 06/03/2026                                                                     CS நித்ா பசுபதி
இடம்: த�ன்லன   பைதிவு எண். IBBI/IPA-002/IP-N00911/2020-2021/13144

1 கார்பபைவைட் ேபைர் தபையர் வால்டர்ஸ் குளூவர் ஈஎலஎம் 
ச�ாலயூஷன்ஸ் பிரைவவட் லிமிச்டட்

2 கார்பபைவைட் ேபைர் துவகக வததி 20/10/2009
3 எந்த அதிகாைததின் கீழ் கார்பபைவைட் 

ேபைர் துவககம்/பைதிவு
நிறுவனங்கள பைதிவா்ளர், த�ன்லன

4 கார்பபைவைட் ேபைரின் 
கார்பபைவைட் அலடயா்ள எண்/ 
வலையறுககபபைட்ட தபைாறுபபு 
அலடயா்ள எண்

U72900TN2009PTC073283

5 கார்பபைவைட் ேபைரின் பைதிவு 
அலுவைகம் மற்றும் முதன்லம 
அலுவைக முகவரி (ஏவதனும் 
இருந்தால)

பைதிவு அலுவைகம்: தலை, முதல, இைண்டாம் 
மற்றும் மூன்றாம் த்ளம், ஆர்ஆர் டவர் I, 
T.V.K. ததாழிற்வபைட்லட, கிண்டி, கிண்டி 
ததாழிற்வபைட்லட, த�ன்லன, த�ன்லன 
மாேகைாட்சி, தமிழ்ோடு, இந்தியா, 600032

6 கார்பபைவைட் ேபைரின் கலைபபு 
துவங்கபபைட்ட வததி

மார்ச் 02, 2026

7 கலைபபு அலுவைரின் தபையர், 
முகவரி, இதமயில முகவரி, 
ததாலைவபைசி எண் 
மற்றும் பைதிவு எண்.

CS நித்ா பசுபதி, 
பைலழய எண்: 28 (புதிய எண்: 10), 
3வது குறுககுத ததரு, R.K. ேகர், ைாஜா 
அண்்ாமலை புைம், த�ன்லன, 
தமிழ்ோடு 600028. 
மின்னஞ�ல : nithya@prowiscorporate.com 
ததாலைவபைசி எண். 9566033007 
(பைதிவு எண். IBBI/IPA-002/IP-N00911/2020-
2021/13144)

8 வகாரிகலககல்ள �மர்பபிகக 
கலடசி வததி

ஏபைல 01, 2026

அட்்டவரை I
படிவம் - A   

சபாது அறிவிப்பு
(தோடிததல மற்றும் இந்திய திவாலநிலை வாரியததின் (தாமாக கலைககும் 

ேலடமுலறகள) ஒழுங்குமுலறகள 2017ன் ஒழுங்குமுலற 14-ன் கீழ்)

வால்டர்ஸ் குளூவர் ஈஎலஎம் ச�ாலயூஷன்ஸ் 
பிரைவவட் லிமிச்டட்டின் பங்குதாைர்்கள் ்கவனததிற்கு

ஜிடபிள்யுஎல் புராபர்டீஸ் லிமிடடட்
CIN : U19129TN1964PL0000749

பதிவு அலுவலகம்: எண்.43, தரககா சகாலல, ஜமீன் பலலகாவரம்,
சசன்லனை 600 043. பபகான் : 22660984 E–mail : cosecgwl@jumbo.net.in

சசன்்டரல செபகாசி்டெரி சரவீசஸ் லிமிசெ்ட ("CDSL") வழங்கும் VC/OAVM வசதி மூலம் 
சசவவகாய்க்கிழலை, 31 ைகாரச் 2026 அன்று ககாலல 11:30 ைணி (இந்திய பநரபபடி) அளவில 
நிறுவனைத்தின் உறுபபினைரகளின் சிறபபுப சபகாதுக் கூ்டெம் (EGM) நலெசபறும் எனை இதன் 
மூலம் அறிவிக்கபபடுகிறது.  ககாரபபபர்ட விவககார அலைச்சகம் சுறறறிக்லக நகாள் 5 பை 2020, 
அதபனைகாடு இலைந்த சுறறறிக்லக 8 ஏபரல 2020, 13 ஏபரல 2020, 13 ஜனைவரி 2021, 5 பை 
2022, 28 டிசம்பர 2022, 25 சசபெம்பர 2023, 19 சசபெம்பர 2024 ைறறும் 22 சசபெம்பர 
2025 பததியி்டெ சுறறறிக்லகயின்படி (ஒ்டடுசைகாத்தைகாக எம்சிஏ சுறறறிக்லககள் எனை 
குறிபபிெபபடுகிறது) நிறுவனைத்தில/செபகாசி்டெரிகளில மின்னைஞசல முகவரிகலள பதிவு 
சசய்துள்ள உறுபபினைரகளுக்கு ை்டடுபை 6 ைகாரச் 2026, சவள்ளிக்கிழலை அன்று மின்னைணு 
முலறயில இந்த EGM அறிவிபபு அனுபபபபடுகிறது. EGM அறிவிபலப CDSL இலையதளைகானை 
www.evotingindia.com–ல பதிவிறக்கம் சசய்து சககாள்ளலகாம்.
திருத்தபப்டெ நிறுவனைங்கள் ச்டெம், 2013–ன் பிரிவு 108 ைறறும் நிறுவனைங்கள் (பைலகாண்லை 
ைறறும் நிரவகாகம்) விதிகள், 2014–ன் விதி 20–ன்படி, EGM நலெசபறும் இெத்லதத் தவிர 
பவறு இெத்திலிருந்து (சதகாலலதூர மின்னைணு வகாக்களிபபு) மின்னைணு வகாக்குபபதிவு 
முலறலயப பயன்படுத்தி EGM அறிவிபபில குறிபபிெபப்டடுள்ள தீரைகானைத்தின் மீது 
வகாக்களிக்க உறுபபினைரகளுக்கு வசதி வழங்கபபடுகிறது. மின்னைணு வகாக்குபபதிவு வசதிலய 
வழங்க நிறுவனைம் CDSL–ன் பசலவகலளப பயன்படுத்துகிறது. கூடுதலகாக, கூ்டெத்தின் பபகாது 
சதகாலலதூர மின்னைணு வகாக்குபபதிவு முலற மூலம் வகாக்களிக்கும் வசதிலயயும் நிறுவனைம் 
வழங்கும். EGM/EGMஇன் பபகாது சதகாலலதூர மின்னைணு வகாக்குபபதிவுக்ககானை விரிவகானை 
சசயலமுலற EGM அறிவிபபில வழங்கபப்டடுள்ளது.
MCA சுறறறிக்லககளின்படி, அறிவிபபின் எந்தசவகாரு ககாகித நகலும் எந்த உறுபபினைருக்கும் 
அனுபபபபெகாது. இதுவலர மின்னைஞசல முகவரிகலளப பதிவு சசய்யகாத உறுபபினைரகள், 
EGM அறிவிபலப மின்னைணு முலறயில சபறவும், மின்னைணு வகாக்களிபபிறககானை உள்நுலழவு 
ஐடி (login ID) ைறறும் கெவுச்சசகாலலலப சபறவும், 6 ைகாரச் 2026, சவள்ளிக்கிழலை ைகாலல 
5:00 ைணிக்குள் கீபழ குறிபபிெபப்டடுள்ள சசயலமுலறலயப பின்பறறுைகாறு பக்டடுக் 
சககாள்ளபபடுகிறகாரகள். கூ்டெ அறிவிபபு அனுபபபப்டெ பிறகு நிறுவனைத்தின் உறுபபினைரகாகி, 
24 ைகாரச் 2026 (க்ட–ஆஃப பததி) நிலவரபபடி பங்குகலள லவத்திருக்கும் எந்தசவகாரு நபரும்  
helpdesk.evoting@cdslindia.com என்ற முகவரிக்கு பககாரிக்லக அனுபபுவதன் மூலம் பயனைர ஐடி 
ைறறும் கெவுச்சசகாலலலப சபறலகாம்.
EGM அறிவிப்பில் முன்மொழியப்்பட்ட தீரமொனங்களுக்கு மினனணு வொக்்களிப்பு உள்நுழைவு 
சொனறு்கழைப் ்்பற ்்ட்பொசிட்டரி்களில் மினனஞசல் மு்கவரி்கழைப் ்பதிவு ்சயயொத 
்பஙகுதொரர்களுக்்கொன ்சயல்முழற:
1. ககாகித வடிவில பங்குகலள லவத்திருக்கும் பங்குதகாரரகளுக்கு – ஃபபகாலிபயகா எண், பங்குதகாரரின் 

சபயர, பங்குச் சகான்றிதழின் ஸ்பகன் சசய்யபப்டெ நகல (முன்புறம் ைறறும் பின்புறம்), PAN (சுய 
சகான்றளிக்கபப்டெ PAN ககாரடின் ஸ்பகன் சசய்யபப்டெ நகல), ஆதகார (சுய சகான்றளிக்கபப்டெ 
ஆதகார அ்டலெயின் ஸ்பகன் சசய்யபப்டெ நகல) பபகான்ற பதலவயகானை விவரங்கலள நிறுவனைம்/
RTA மின்னைஞசல ஐடியகானை sta@gnsaindia.com–க்கு வழங்கவும்.

2. டீபை்ட பங்குதகாரரகளுக்கு – உங்கள் மின்னைஞசல முகவரி ைறறும் சைகாலபல எண்லை 
உங்கள் செபகாசி்டெரி பங்பகறபகாளரிெம் (DP) புதுபபிக்கவும்.

3. தனிபப்டெ டீபை்ட பங்குதகாரரகளுக்கு – உங்கள் மின்னைஞசல முகவரி ைறறும் சைகாலபல 
எண்லை உங்கள் செபகாசி்டெரி பங்பகறபகாளரிெம் (DP) புதுபபிக்கவும், இது மின்னைணு 
வகாக்களிபபு ைறறும் செபகாசி்டெரி மூலம் சைய்நிகர (virtual) கூ்டெங்களில பசரும்பபகாது 
க்டெகாயைகாகும்.

 உறுபபினைரகள் VC/OAVM வசதி மூலம் ை்டடுபை EGM–ல கலந்துசககாள்ளவும் பங்பகறகவும் 
முடியும், இதறககானை விவரங்கள் கூ்டெத்தின் அறிவிபபில நிறுவனைத்தகால வழங்கபப்டடுள்ளனை. 
அதன்படி, நிறுவனைத்தின் EGM–ல நீங்கள் பநரில கலந்துசககாள்ளவும் பங்பகறகவும் எந்த 
ஏறபகாடும் சசய்யபபெவிலலல என்பலத நிலனைவில சககாள்ளவும். VC/OAVM மூலம் 
கூ்டெத்தில கலந்துசககாள்ளும் உறுபபினைரகள் நிறுவனைங்கள் ச்டெம், 2013–ன் பிரிவு 103–ன் 
கீழ் குலறந்தப்டச பங்பகறலப கைக்கிடும் பநகாக்கத்திறககாக கைக்கில சககாள்ளபபடுவகாரகள்.

4. உறுபபினைரகளுக்கு பின்வருவனை சதரிவிக்கபபடுகின்றனை:
a) சதகாலலதூர மின்னைணு வகாக்களிபபு 28 ைகாரச் 2026 அன்று ககாலல 9:30 ைணிக்கு (இந்திய 

பநரபபடி) சதகாெங்கி 30 ைகாரச் 2026 அன்று ைகாலல 5:00 ைணிக்கு (இந்திய பநரபபடி) 
முடிவலெயும். இந்த ககாலக்டெத்தில உறுபபினைரகள் மின்னைணு முலறயில தங்கள் வகாக்லக பதிவு 
சசய்யலகாம். அதன்பிறகு CDSL ஆல சதகாலலதூர மின்னைணு வகாக்களிபபு சதகாகுதி முெக்கபபடும்.

b)  24 ைகாரச் 2026 (க்ட–ஆஃப பததி) நிலவரபபடி உறுபபினைரகள்/பலன்சபறும் 
உரிலையகாளரகளின் பதிபவ்டடில சபயர உள்ள நபர ை்டடுபை சதகாலலதூர மின்னைணு 
வகாக்களிபபு ைறறும் EGM–ல மின்னைணு வகாக்களிபபு வசதிலயப சபற தகுதியுலெயவர.

c)  மின்னைணு வகாக்களிபபிறககானை வசதி EGM–லும் கிலெக்கும், பைலும் கூ்டெத்திறகு முன்பு 
சதகாலலதூர மின்னைணு வகாக்களிபபு மூலம் வகாக்களிக்ககாத கூ்டெத்தில கலந்துசககாள்ளும் 
உறுபபினைரகள் கூ்டெத்தில மின்னைணு வகாக்களிபபதறகு தங்கள் உரிலைலயப பயன்படுத்த 
முடியும். கூ்டெத்திறகு முன்பு சதகாலலதூர மின்னைணு வகாக்களிபபு மூலம் வகாக்களித்த 
உறுபபினைரகளும் கூ்டெத்தில கலந்து சககாள்ளலகாம் ஆனைகால மீண்டும் வகாக்களிக்க 
தகுதியுலெயவரகள் அலல.

d) மின்னைணு வகாக்களிபபு முலறயில EGM–ல கலந்து சககாள்வது ைறறும் மின்னைணு வகாக்களிபபு 
குறித்து உங்களுக்கு ஏபதனும் பகள்விகள் அலலது சிக்கலகள் இருந்தகால, உதவி 
பிரிவின் கீழ் www.evotingindia.com–ல கிலெக்கும் அடிக்கடி பக்டகபபடும் பகள்விகள் 
("FAQs") ைறறும் மின்னைணு வகாக்களிபபு லகபய்டலெ நீங்கள் பகாரக்கலகாம் அலலது  
helpdesk.evoting@cdslindia.com–க்கு மின்னைஞசல அனுபபலகாம் அலலது 1800225533 என்ற 
க்டெைமிலலகா எண்லை நீங்கள் சதகாெரபுசககாள்ளலகாம்.

5. M/s. பகஎஸ்எம் அபசகாசிபய்டஸ், கம்சபனி சசயலகாளரகளின் பிரதிநிதி திரு. ரகாபகஷ் எம், 
பயிறசி நிறுவனை சசயலகாளர (உறுபபினைர எண் 76551 ைறறும் பயிறசி சகான்றிதழ் எண் 28027), 
மின்னைணு வகாக்களிபபு சசயலமுலற ைறறும் கூ்டெத்தில வகாக்களிபபதறககானை ஆய்வகாளரகாக 
நியமிக்கபப்டடுள்ளகார.

6. நிறுவனைங்கள் ச்டெம், 2013–ன் பிரிவு 91 ைறறும் அதன்கீழ் சபகாருந்தக்கூடிய விதிகளின்படி, 
நிறுவனைத்தின் சை பங்குகளுக்ககானை உறுபபினைரகளின் பதிபவடு ைறறும் பங்கு பரிைகாறற 
புத்தகங்கள் புதன்கிழலை, 25 ைகாரச் 2026 முதல சசவவகாய்க்கிழலை, 31 ைகாரச் 2026 வலர 
(இரண்டு நகா்டகளும் உ்டபெ) பதிவு பநகாக்கங்களுக்ககாக மூெபப்டடிருக்கும்.

7. VC / OAVM மூலம் இந்த EGM நெத்தபபடுவதகால, உறுபபினைரகள் பநரில கலந்துசககாள்வது 
தவிரக்கபப்டடுள்ளது. அதன்படி, உறுபபினைரகளகால பிரதிநிதிகலள நியமிபபதறககானை வசதி  
EGM –க்கு கிலெக்ககாது.

  
/–

 : 06 மொரச், 2026 ்்கைரங அ. ஷொ
 :    

DIN : 07561877

அசையா சைாத்து சுவாதீனம் எடுத்்த அறிவிப்பு [(பிற்ைர்கசகை IV) விதி 8 (1)]

கீழே கைய�ொப்பமிட்டுள்ள ஐ்கைஎப் ்�ாம் சைனான்ஸ் லிமிசெட்டின்  (இனி "IKF" என அகேகைப்படும்) அங்கீைரிகைப்பட்்ட அதிைொரி அவரைள, 2002-ம் ஆண்டு 
ை்டனீட்டுச் ய�ொத்துகைக்ள ய�ொகைமொககுதல் மற்றும் நிதி ய�ொத்துகைக்ள சீ�கமத்தல் மற்றும் ை்டனீட்டுச் ய�ொத்து மீதொன உரிகம அமலொகைச் �ட்்டத்தின் கீழும் 
(54 ஆப 2002), ழமற்ய�ொன்ன �ட்்டத்தின் 13(12)வது பிரிவின் கீழ் வேங்ைப்பட்்ட அதிைொ�த்தின் கீழும், 2002ம் ஆண்டு ை்டனீட்டுச் ய�ொத்துகைள மீதொன உரிகம 
(அமலொகை) விதிைள, 3வது விதிமுகைககு ஏற்்பவும், ழமற்்படி �ட்்டத்தின் 13(2) பிரிவின் கீழ் ை்டன்தொ�ரை்ளொகி� நீங்ைள (கீழே குறிபபி்டப்பட்டுள்ள ய்ப�ரைள) 
அநத அறிவிபபில் குறிபபி்டப்பட்டுள்ள யதொகைக�யும் அதற்ைொன வட்டிக�யும் அநத அறிவிபபு கிக்டத்த நொளிலிருநது 60 நொட்ைளுககுள திருபபிச் ய�லுத்துமொறு 
ழைட்டுக யைொண்டிருநதொர.  ை்டன்தொ�ர(ைள) ழமற்குறிபபிட்டுள்ள யதொகைக� திரும்்பச் ய�லுத்த தவறி�தொல் ை்டன்தொ�ரைள மற்றும் ய்பொதுமகைளுககு ய்பொதுவொைவும் 
அறிவிகைப்படுகிைது �ொயதனில் கீழே கைய�ொப்பமிட்டுள்ள அங்கீைரிகைப்பட்்ட அதிைொரி�ொனவர, கீழ்ககுறிபபிட்டுள்ள ய�ொத்கத ழமற்ய�ொன்ன �ட்்டபபிரிவு 13, துகை  
பிரிவு (4)ன் கீழ் அளிகைப்பட்்ட அதிைொ�த்தின்்படியும் மற்றும்  ை்டனீட்டுச் ய�ொத்துகைள மீதொன உரிகம (அமலொகை) விதிைள 2002ன் 8வது விதிமுகைககு இைங்ைவும் 
சுவொதீனம் எடுத்துக யைொண்்டொர. ை்டன்தொ�ரைளுககு குறிப்பொைவும், ய்பொதுமகைளுககு ய்பொதுவொைவும் எச்�ரிகைப்படுவது �ொயதனில், சுவொதீனம் எடுத்துக யைொண்்ட இநத 
ய�ொத்து “IKF”ககு ய�லுத்த ழவண்டி� கீழ்கைண்்ட யதொகை மற்றும் வட்டிககும் பிகை�மொை உள்ளது என்்பதொல், �ொரும் ழமற்்படி ய�ொத்து யதொ்டர்பொை எநதவித வில்லங்ைமும் 
மற்றும் யதொ்டரபுைக்ளயும் கவத்துக யைொள்ளக கூ்டொது என்று இதன் மூலம் அறிவிகைப்படுகிைது. 

வ.
எண்

 கைென்்தாரர / உத்்தரவா்த்தாரர 
சையர மறறும் கைென் கைண்ககு எண்

ைாதுகைா்ககைப்ைட்ெ சைாத்துகைளின் விவரம் 
(அசையா சைாத்து)

்கைாரி்கசகை  அறிவிப்பு 
்்ததி மறறும் ச்தாசகை

சுவாதீனத் 
்்ததி

1. கைென் கைண்ககு எண் :
LNVLR00723-240009319
1. திரு/திருமதி. எஸ் குமர்வல் 
2. திரு/திருமதி. ்கை ைர்மஸ்வரி 
முைவரி:- 87, வ்டககு யதரு, ழ்பொளூர தொலுகைொ, 
மண்்டயைொ்ளத்தூர, மண்்டயைொ்ளத்தூர 
எஸ்.ஓ, திருவண்ைொமகல, தமிழ்நொடு, 
(இநதி�ொ)- 606904  ழமலும் : எஸ். எண்.534/2, 
மண்்டயைொ்ளத்தூர கி�ொமம், 
ழ்பொளூர தொலுகைொ -606904

திருவண்ைொமகல மொவட்்டம். ழ்பொளூர �ொர ்பதிவு 
அலுவலைம், மண்்டயைொ்ளத்தூர கி�ொமம், ழ்பொளூர 
தொலுைொ, �.எண். 534/2–ல் உள்ள ய�ொத்து. அதன் 
எல்கலைள: கிேககு: திரு. யெ�சீலன் மகன, 
ழமற்கு: �ொதொகிருஷைன் மகன, வ்டககு: �ொகல, 
யதற்கு: திரு. �ொதொகிருஷைன் மகன

18.11.2025

ரூ. 13,90,221/-– 
(ரூைாய் ைதின்மூன்று 

லட்ைத்து 
ச்தாண்ணூறாயிரத்து 

இருநூறறு இருைத்ச்தான்று 
மட்டும்)

03.03.2026

2 கைென் கைண்ககு எண் :
LXVNB01324-250013072
1. திரு/திருமதி. கைரணன் சுப்ரமணி 
2. திரு/திருமதி. கைறைகைம் கைரணன் 
முைவரி :- எண் 234, இநதி�ொ நைர, 
ய�ட்டி�ப்பனூர, ைழலநதி�ொ, தண்ணீர 
யதொட்டிககு அருகில், வொணி�ம்்பொடி எஸ்.ஓ, 
ழவலூர,  தமிழ்நொடு, (இநதி�ொ)- 635751  
ழமலும் : எஸ். எண். 83/3பி, 
புதி� எஸ். எண். 83/ 11, ைதவு எண். 234 
வொணி�ம்்பொடி, ைழலநதி�ொ கி�ொமம், மெ�ொ, 
இநதி�ொ நைர, ய�ட்டி�ப்பனூர கி�ொமம் -635751

�ரழவ எண். 83/3B, புதி� �.எண். 83/11, ைதவு 
எண். 234 வொணி�ம்்பொடி, ைழலநதி�ொ கி�ொமம், 
மெ�ொ, இநதி�ொ நைர, ய�ட்டி�ப்பனூர கி�ொமம் 
-635751 நிலத்தின் விஸ்தீ�ைம் : கிேககிலிருநது 
ழமற்ைொை இருபுைமும் 23 1/4 அடி, வ்டககிலிருநது 
யதற்ைொை இருபுைமும் 28 அடி, யமொத்தம் 651 �து� 
அடி. ைட்டுமொனத்து்டன் அதன் எல்கலைள: கிேககு: 
்பொனுவுககு ய�ொநதமொன ய�ொத்து, ழமற்கு: �ொம�ொமி 
ய�ொத்து, வ்டககு: �.எண்.83/3A, யதற்கு: யதரு

26.09.2025

ரூ. 5,35,995.50
(ரூைாய் ஐந்து லட்ைத்து 

முப்ைத்ச்தந்து ஆயிரத்து 
ச்தாள்ாயிரத்து 

ச்தாண்ணூறறு ஐந்து மறறும் 
ஐம்ைது சைைா மட்டும்)

03.03.2026

3 கைென் கைண்ககு எண்.
LNVLR01023-240009174
1. திரு/திருமதி. ஆர ்கைாபிநாத் 
2. திரு/திருமதி. ஜி ைங்கீ்தா 
முைவரி:- எண் 583/1, முத்துமொரி�ம்மன் 
ழைொயில் யதரு,  தொ�ொ்ப்டழவடு, ழவலூர, 
தமிழ்நொடு, இநதி�ொ. ழமலும் : என்ஜிஓ நைர, 
மகன எண். 7, ைதவு எண். 129, ைல்லக�ழமடு 
்பொச்�ல் கி�ொமம் & அஞ�ல், திருப்பத்தூர 
மொவட்்டம் -635601

திருப்பத்தூர மொவட்்டம், திருப்பத்தூர ்பதிவு மொவட்்டம், 
திருப்பத்தூர ்பதிவு அலுவலைம், திருப்பத்தூர 
தொலுகைொ, “்பொச்�ல் கி�ொமம்”, �ரழவ எண்.300/28, 
்பட்்டொ எண். 2322-ல் உட்பிரிவு �ரழவ எண். 330/2014, 
மகன எண்.7–ல் உள்ள ைொலி மகனயும் அதில் உள்ள 
ஆர.சி.சி. ைட்டி்டமும், எல்கலைள: வ்டககு: மகன 
எண்ைள 8,6, யதற்கு: மகன எண்ைள 8,6, கிேககு: 
ய�ன்ைொ� ைவுண்்டர நிலம், ழமற்கு: ய்பொதுப்பொகத. 
இதன் மத்தியில் கிேககு ழமற்கு இருபுைமும் 60 அடி, 
வ்டககு யதற்கு இருபுைமும் 30 அடி, ஆை யமொத்தம் 
1800 �து� அடி அல்லது 167.22 �து� மீட்்டர 
விஸ்தீ�ைம் யைொண்்டது.

18.12.2025

ரூ. 21,43,710/-– (ரூைாய் 
இருைத்தி ஒரு லட்ைத்து 
நாறைத்து மூவாயிரத்து 

எழுநூறறு ைத்து மட்டும்)

04.03.2026

ஐ்கைஎப் ்�ாம் சைனான்ஸ் லிமிசெட்
ஈ்கவினா்கஸ் பீனி்கஸ்- – ெவர 3, 10வது ்த்ம், ெயமண்ட் ஹில்ஸ், லும்பினி

அசவன்யூ, ராய் துர்க, கைச்சிசைௌலி, ச�்தராைாத் | ச்தலுங்கைானா – 500081

இெம் : திருவண்ணாமசல, சைட்டியப்ைனூர, திருப்ைத்தூர, ்தமிழநாடு ஒப்ைம்/– அங்கீகைரி்ககைப்ைட்ெ அதிகைாரி
்்ததி : 03.03.2026 / 04.03.2026  ஐ்கைஎப் ்�ாம் சைனான்ஸ் லிமிசெட்டிறகைாகை 

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL 
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY 
INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of IKF Home Finance Limited (the Secured Creditor) under the Act and in 
exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13(2) of 
the Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from 
the date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the 
Demand Notice(s), therefore the service of notice is being affected by affixation and publication as per Rules. The contents of 
Demand Notice(s) are extracted herein below :-

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein 
and hereinabove within 60 days from the date of this publication together with applicable interest, additional interest, bounce 
charges, cost and expenses till the date of realization of payment. The borrower(s) may note that IKF Home Finance Limited is 
a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable property / properties 
being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full 
within the stipulated time, The Secured Creditor shall be entitled to exercise all the rights U/s. 13(4) of the Act to take possession 
of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available 
under the Act and the Rules thereunder and realize payment. The Secured Creditor is also empowered to ATTACH AND / OR 
SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured assets(s), 
the Secured Creditor also has a right to initiate separate legal proceedings to recover the balance dues, in case the value 
of the mortgaged properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and 
independent of all the other remedies available to the Secured Creditor under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured 
assets and further to Section 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing 
with the secured asset(s) or transferring by way of sale, lease or otherwise (other than in the ordinary course of business) 
any of the secured asset(s), without prior written consent of the Secured Creditor and non-compliance with the above is an 
offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the 
borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours.

Sr. 
No.

Name & Address of the 
Borrower/s & Co-Borrower/s

Loan 
Amt. 

Dt. of Demand 
Notice & O/s. Amt. Description of the Property / Secured Asset

1

Loan A/C. No(S). : 
LXSLM01024-250015144   
1. Mr/Mrs. Balakirushnan Muthusamy 
S/o. S D Muthusami,
2. Mr/Mrs. Keerthika Archunan
S/o. S D Muthusami,
Add For Sr. No. 1 & 2 :- D No 3 198 
Pukkampattikattu Valavu, Pongapali 
Vinayar Kovil, Bukkampatti B. O, Salem, 
Tamil Nadu, (India) -  636451. And Also 
At : 1st Item Old Survey 177/5, New 
Survey No 177/5A2, As Patta No. 826, 
New Sub Division Survey No. 177/5a2c In 
Bukkampatti, Mettur,  Salem ,Tamil Nadu 
-636451 2nd Item Old Survey 177/6c1, 
New Survey No 177/6C1A, As Patta No. 
852, New Sub Division Survey N

Rs
. 8

,5
0,

00
0/

- 12.09.2025 
Rs. 9,55,454/- 
(Rupees Nine 
lakh Fifty Five 

Thousand Four 
Hundred Fifty 

Four Only)
 as on 12.09.2025

1st Item : All Piece And Parcel Of Land (Adm 
An Extent Of 0.05 Cent Together With Buikding 
Constructed There On, Conprice In Old Survey 
177/5, New Survey No 177/5a2, As Patta No. 
826, New Sub Division Survey No. 177/5a2c 
In Bukkampatti, Mettur, Salem, Tamil Nadu 
-636451 Bounded By: East : Common Wel, 
West: Property Balakrishnan Rasappan, North 
: Property Belongs Madesan And Balakrishnan, 
South :  Property Belongs To Palanisamy.
2nd Item : All Piece And Parcel Of Land 
Measuring And Extent Of 0.08 Cent Together 
With Building Contructed Thereon Complriced In 
Old Survey 177/6c1, New Survey No 177/6c1a, 
As Patta No. 852, New Sub Division Survey 
No. 177/6c1a1 In Bukkampatti, Mettur,  Salem 
,Tamil Nadu -636451 Bounded By: East : 
Property Belongs To Madesan, West: Property 
Venkatachalam, North : Panchayat Road, South 
: Property Belongs To Balakrishnan

2

Loan A/C. No(S). : 
LNERO01021-220003907 
1. Mr/Mrs. G Kumar 
2. Mr/Mrs. Shanthi Kumar
3. Mr/Mrs. Gopal Kannammal 
4. Mr/Mrs. Suresh Gopal
Add For Sr. No. 1, 2, 3 & 4 :- 22, 
Pavala Tag Goundan Valasu, Mukasi 
Hanuman Palli, B. O, Erode, Tamil Nadu, 
( India) -  638101 And Also At : Erode 
Reg, Natham R Sf No. 305, (Old Sf No 
355/B), Pavalatha Goundan Valavu 
,Hanumanpalli Village, Erode  -638101

Rs
. 1

0,
50

,0
00

/- 12.09.2025 
Rs. 10,37,859/- 

(Rupees Ten 
lakh Thirty Seven 
Thousand Eight 
Hundred Fifty 

Nine Only) as on 
12.09.2025

All The Part and Parcel Of Erode Reg, Natham 
R Sf No. 305, (Old Sf No 355/B),   Pavalatha 
Goundan Valavu, Hanumanpalli “B” Village, 
Erode  -638101 With Extent Of 4665 Sq. fts. 
Land With Tiled House Bounded By: East : Land 
Belongs To Ponnappa Gounder, West: Land 
Belongs To Balasubramaniam, North : 10 Feet 
East - West Common Pathway, South : Property 
Belongs Murugesan And Others

3

Loan A/C. No(S). : 
LNHSR01023-240009432  
1. Mr/Mrs. P Periyasamy  
2. Mr/Mrs. P Vasantha
Add For Sr. No. 1 & 2 :- No. 9/ 346, 
Anchetty, Krishnagiri, Chithandapuram, 
Anchetty S.O, Lower Subansiri, Tamil 
Nadu, (India) - 635102 And Also At : S.  
No.  685/ 1,  New S.  No.  685/ 1B, Further 
New Sy.  No.  685/ 1b1a, Krishnagiri 
District, Anchetty Village, Anchetty Taluk, 
Denkanikottai S. R. O,   -635102

Rs
. 2

8,
50

,0
00

/- 12.09.2025 
Rs. 31,41,830/- 
(Rupees Thirty 
One lakh Forty 
One Thousand 
Eight Hundred 

Thirty Only) as on 
12.09.2025

In Krishnagiri Dist. / Registration Dist., 
Denkanikottai S. R. D Anchetty Taluk, Anchetty 
Village,  S.  No.  685/ 1,  New S.  No.  685/ 1B, 
Further  Divided New Sy.  No.  685/ 1b1a, Dry 
Extent. Hec. 0.41.0, Asst. Rs 1.15 Measuring 
An Extent Of Ac.0.20 Cent Of Land Krishnagiri 
District, Anchetty Village, Anchetty Taluk, 
Denkanikottai S. R. O, -635102 Bounded By: 
East : Land Belongs To Pachamuthu
West: Remaining Land Belongs Kunthiamma, 
North : Road, South  :  Remaining Land Belongs 
Kunthaiamma

Place : Salem, Erode, Krishnagiri, Tamil Nadu 
Date : 12.09.2025

Sd/-
Authorized Officer 

For IKF Home Finance Limited

IKF Home Finance Limited
Plot # 30/A | Survery Number: 83/1, 11th Floor | My Home Twitza| 
APIIC Hyderabad Knowledge City Raidurg| Hyderabad - 500 081 |

DEMAND NOTICE 

ஏல அறிவிப்பு
Radha Lohia, Flat No.42, 4th Floor, 
Ankur Vani Apartment, No.71-104, 
Ashtabhujam Road, Purasawalkam,  
Chennai-600 007  என்ற விலாசத்தில் 
உள்ள தங்கம், வைரம் மற்றும் 
வெள்ளியான ப�ொருட்கள் நாள் 
07.03.2026 அன்று காலை 11 
மணியளவில் 69, க�ோடம்பாக்கம் 
ர�ோடு, மேட்டுப்பாளையம் மேற்கு 
மாம்பலம், சென்னை–33 என்ற 
விலாசத்தில் அரசு ஒப்புதல் பெற்ற 
மெஸர்ஸ். சாய் ஆக்ஷ்னீர்ஸ் ஏலக் 
கம்பெனியரால் பகிரங்கமாக ஏலம் 
ப�ோடப்படும்.

*****
Alka Lohia, Flat No.42, 4th Floor, 
Ankur Vani Apartment, No.71-104, 
Ashtabhujam Road, Purasawalkam,  
Chennai-600 007  என்ற விலாசத்தில் 
உள்ள தங்கம், வைரம் மற்றும் 
வெள்ளியான ப�ொருட்கள் நாள் 
09.03.2026 அன்று காலை 11 
மணியளவில் 69, க�ோடம்பாக்கம் 
ர�ோடு, மேட்டுப்பாளையம் மேற்கு 
மாம்பலம், சென்னை–33 என்ற 
விலாசத்தில் அரசு ஒப்புதல் பெற்ற 
மெஸர்ஸ். சாய் ஆக்ஷ்னீர்ஸ் ஏலக் 
கம்பெனியரால் பகிரங்கமாக ஏலம் 
ப�ோடப்படும்.

*****

BEFORE THE VI JUDGE SMALL 
CAUSES COURT, AT CHENNAI

M.P.No.   2   of 2026
In

M.P.No. 1 of 2025
In

O.P.No.4236 of 2004
Mr.SALAI GNANASEKAR
New No.18, Annai illam,
Jubilee Road,West Mambalam,
Chennai-600 033.
Now residing at 
BISMI STAY HOME
Old No.52, New No.105, Big Street,
Triplicane, Chennai-600 005.	
	        …Petitioner/

Petitioner/ Petitioner
-VS-

1. Mr.Lakshmi Chandran,
S/o Abal Naldu,
No.6, Ahi Kesava Perumal 
Koil Street, West Mambalam, 
Chennai-33. And others 

...Respondents/Respondents/ 
Respondents

TO
1. Mr.Lakshmi Chandran,
S/o Abal Naldu,
No.6, Ahi Kesava Perumal 
Koil Street, West Mambalam, 
Chennai-33
2. Desappan
23, Mettu Street,
Ayanavaram, Chennai-600 023. 
3. Sampath Raj and Sons,
Proprietorship concern
Represented by its Proprietor 
S.Sampath Raj,
23, Mettu Street,
Ayanavaram, Chennai-600 023.	

…Respondents/Respondents/ 
Respondents

Please take notice that the above 
restoration petition in M.P.No.2 of 
2026 in MCOP No4236/2004 is posted 
for your appearance on 26.03.2026 
at about 10.30 AM please be present 
before the VI JUDGE SMALL CAUSES 
COURT (MCOP), AT CHENNAI   on 
that day failing whcih the matter will 
be decided in your absence. 

V.VISWANTHAN 
Counsel For Pertitioner/Petitioner

BEFORE THE XVIII ASSISTANT JUDGE 
CITY CIVIL COURT AT CHEΝΝΑΙ

O.S.No. 6176 /2024
A. DHANABAKIYAM,
D/o. Arumugam,
Old Door No.6/A, New Door No. 15,
Bunder Garden Main Road,
Perambur, Chennai-600011.

Plaintiff
/Vs/

1. M/s. Seeval Realty & 
Foundations Pvt., Ltd
Rep by its Managing Director 
M. SATHISHKUMAR, S/o. Madasamy, 
having office and residing at
No.115A, 3rd Main Road,
Anna Nagar, Chennai-600040.
2. The Sub Registrar,
Sembiam Registrar Office,
Sembiam, Chennai-600011.

Defendants
To,
M/s. Seeval Realty &
Foundations Pvt., Ltd
Rep by its Managing Director 
M. SATHISHKUMAR,S/o. Madasamy, 
having office and residing at
No.115A, 3rd Main Road, 
Anna Nagar, Chennai-600040.
Please take notice In O.S.No 
6176/2023 His Hon'ble XVIII 
Assistant Judge at , City Civil Court, 
Chennai was pleased to order Paper 
Publication to the defendant and 
returnable by 12.03.2026 Please 
make it convenient to appear in the 
above said Court on the above said 
date at 10.30 am without fail. Failing 
which the above Suit will be decided 
in your absence and ex-parte order 
will be passed.

G.V.SRIDHARAN
Counsel For Plaintiff

சென்னை, மார்ச். 6–
சமூகநீதி அடிப்படையில் 

தமிழ்நாட்டின் ப�ொருளாதார 
வளர்ச்சியில் பெண்களின் பங்கினை 
மேலும் அதிகரிக்க வேண்டும் 
என்ற  உன்னத ந�ோக்கத்துடன், 
ஐந்து ஆண்டுகளில் ஒரு லட்சம் 
மகளிரை த�ொழில்முனைவ�ோராக 
உயர்த்திடும் வகையில் தமிழ்நாடு 
மகளிர் த�ொழில்முனைவ�ோர் 
மேம்பாட்டுத் திட்டத்தை 
முதலமைச்சர் மு.க. ஸ்டாலின் 
த�ொடங்கி வைத்தார். 
மேலும் பயனாளிகளுக்கு  
மானியத்தொகைகளை வழங்கினார்.

தலைமைச் செயலகத்தில், குறு, 
சிறு மற்றும் நடுத்தரத் த�ொழில் 
நிறுவனங்கள் துறையின் சார்பில் 
நடந்தது நிகழ்ச்சி.

இத்திட்டத்தின் கீழ், தகுதியுடைய 
பெண் த�ொழில்முனைவ�ோர்கள், 
அதிகபட்சம் ரூ.10 இலட்சம் 
வரை வங்கிக் கடன் பெற்று புதிய 
தயாரிப்பு, சேவை அல்லது வணிக 
நிறுவனங்களை த�ொடங்கவும், 
த�ொழில் விரிவாக்கத்திற்காக  
கடன் பெற விரும்பும்  கலைஞர் 
கைவினைத் திட்ட (KKT) பெண் 
பயனாளிகள் இத்திட்டத்தின் கீழ் 
மானியத்துடன் கூடிய கூடுதல் 
கடன் பெறவும், அரசு மானியமாக 
திட்டத்தின் ம�ொத்த மதிப்பீட்டில் 25 
சதவிகித மானியம் (அதிகபட்சம் ரூ.2 
இலட்சம் வரை) வழங்கப்படுகிறது. 
தமிழ்நாட்டில் வசிக்கும், 18 முதல் 55 
வயது வரை உள்ள பெண்/மூன்றாம் 

பாலின த�ொழில்முனைவ�ோர்கள் 
இத்திட்டத்தின் கீழ் 
விண்ணப்பிக்கலாம், மேலும், 
இத்திட்டத்தில் விண்ணப்பிக்க 
கல்வித் தகுதி மற்றும் வருமான வரம்பு 
ஏதும் இல்லை.

இத்திட்டத்தின் கீழ் இதுவரை 
261.93 க�ோடி ரூபாய் மானிய 
மதிப்பிலான 22,356 விண்ணப்பங்கள் 
இணையவழியாக பெறப்பட்டு 
அவற்றில் 160.89 க�ோடி ரூபாய் 
மானிய மதிப்பிலான 13,779 
விண்ணப்பங்கள் வங்கிகளுக்கு 
பரிந்துரை செய்யப்பட்டுள்ளது. இதில், 

27.01 க�ோடி ரூபாய் மானியத்திற்கான 
2,261 விண்ணப்பங்களுக்கு கடன் 
ஒப்பளிப்பு வழங்கப்பட்டுள்ளது. 

இந்த நிகழ்ச்சியில் குறு, சிறு மற்றும் 
நடுத்தரத் த�ொழில் நிறுவனங்கள் 
துறை அமைச்சர்  தா.ம�ோ. 
அன்பரசன், தலைமைச் செயலாளர் 
நா. முருகானந்தம், குறு, சிறு மற்றும் 
நடுத்தரத் த�ொழில் நிறுவனங்கள் 
துறை கூடுதல் தலைமைச் செயலாளர் 
அதுல் ஆனந்த், த�ொழில் ஆணையர் 
மற்றும் த�ொழில் வணிக இயக்குநர் 
இல. நிர்மல் ராஜ் மற்றும் அரசு உயர் 
அலுவலர்கள் கலந்து க�ொண்டனர்.

மகளிர் த�ொழில் முனைவ�ோர் மேம்பாட்டுத் திட்டம்: 
முதல்வர் ஸ்டாலின் துவக்கினார்

ரூ.161 க�ோடி மான்யத்துக்கு பரிந்துரை

சென்னை, மார்ச் 6–
முதலமைச்சர் ஸ்டாலின் 

தலைமைச் செயலகத்தில், 
சுற்றுச்சூழல், காலநிலை மாற்றம் 
மற்றும் வனத்துறை சார்பில் நடந்த 
நிகழ்ச்சியில் பங்கேற்றார்.

தமிழ்நாடு நீடிக்கக்கூடிய 
கடல் வளங்கள் மற்றும் நீலப் 
ப�ொருளாதார திட்டத்தின் கீழ் 
பிச்சாவரத்தில் 26.50 க�ோடி ரூபாய் 
மதிப்பீட்டில் அமைக்கப்படும் 
அலையாத்தி பாதுகாப்பு மையம், 
தமிழ்நாடு கடல் வளங்கள் மற்றும் 
நீலப் ப�ொருளாதாரம் (TN-SHORE) 
திட்டத்தின் கீழ் மரக்காணத்தில் 50.30 
க�ோடி ரூபாய் மதிப்பீட்டில் சர்வதேச 
பறவைகள் மையம், ‘நீலகிரி வரையாடு 
திட்டத்தின்' கீழ் க�ோயம்புத்தூர் 
மாவட்டம், காந்திபுரத்தில் நீலகிரி 
வரையாடு பாதுகாப்பு மையம் 
ஆகியவற்றிற்கு அடிக்கல் நாட்டினார்.

 மேலும், 2025 ஆம் ஆண்டிற்கான 
டாக்டர் ஏ.ஜே.டி. ஜான்சிங் வன 
உயிரின பாதுகாப்பு விருதினை 
மறைந்த டாக்டர் வைத்தியநாதன் 
கிருஷ்ணமூர்த்திக்கு வழங்கிடும் 
விதமாக அவரது மகனிடம் 
வழங்கினார்.  

சதுப்புநில பாதுகாப்பு மையம் 
சுற்றுச்சூழல் ரீதியாக முக்கியத்துவம் 
வாய்ந்த பிச்சாவரம் அலையாத்திக் 
காடுகள் பகுதியில் 2.5 ஹெக்டேர் 
நிலப்பரப்பில் உருவாக்கப்படும். 

மரக்காணத்தில் சர்வதேச பறவைகள் 
மையம், கிழக்கு கடற்கரையில் 
அமைந்துள்ள அகரம் காப்புக் காடு 
மற்றும் கழுவேலி ஈரநிலப் பறவைகள் 
சரணாலயம் ஆகிய இரண்டு முக்கிய 
இடங்களில் உருவாக்கப்படுகிறது. 
இது ஆராய்ச்சி, பாதுகாப்பு, 
சுற்றுச்சூழல் சுற்றுலா மற்றும் சமூக 
வாழ்வாதாரங்களை ஒருங்கிணைக்கும் 
வகையில் செயல்படுத்தப்படும்.

ராம்சார் தளமான கழுவேலி ஈரநிலப் 
பறவை சரணாலயம், 5,151 ஹெக்டேர் 
பரப்பளவில் பரந்து விரிந்துள்ளது. 
இது தென் இந்தியாவின் இரண்டாவது 
பெரிய உவர்நீர் ஏரியாகும். மத்திய 

ஆசிய பறவைப் பயணப்பாதையில் 
அமைந்துள்ளதால், இது 
இடம்பெயரும் மற்றும் தங்கியிருக்கும் 
பறவைகளின் முக்கிய சரணாலயமாக 
திகழ்கிறது. 

க�ோயம்புத்தூர் காந்திபுரத்தில்
நீலகிரி வரையாடு மையம்

‘நீலகிரி வரையாடு திட்டத்தின்' 
கீழ் க�ோயம்புத்தூர் மாவட்டம், 
காந்திபுரத்தில் நீலகிரி வரையாடு 
பாதுகாப்பு மையத்திற்கு முதலமைச்சர் 
அடிக்கல் நாட்டினார். 

நீலகிரி வரையாடு, மேற்குத் 
த�ொடர்ச்சி மலையின் உயர்ந்த 
பகுதிகளில் உள்ள நுண்ணிய ச�ோலை–
புல்வெளி சூழல்களில் வாழ்கிறது. 

சில நீலகிரி வரையாடுகளில் 
காணப்பட்ட கட்டிகள் Taenia 
multiceps  என்ற குடற்புழுக்களால் 
உருவான 'Coenurus' கட்டிகள் 
எனக் கண்டறியப்பட்டன. 
இந்த ந�ோயியல் ஆய்வு, 
இவ்வினத்தில் முதன்முறையாக 
பதிவுசெய்யப்பட்டதாகும்.

அடிக்கல் நாட்டப்பட்ட காந்திபுரம் 
நீலகிரி வரையாடு பாதுகாப்பு மையம், 
திட்டமிட்ட பாதுகாப்பு முயற்சியின் 
அடுத்த கட்டத்தை குறிக்கிறது. 50 
சென்ட் பரப்பளவில் நிறுவப்படவுள்ள 
இந்த மையம், ஆய்வு, கண்காணிப்பு, 
ஆவணப்படுத்தல் மற்றும் 
ப�ொதுமக்கள் விளக்கத்திற்கான 
தனிப்பட்ட மையமாக செயல்படும். 

டாக்டர் ஏ.ஜே.டி. ஜான்சிங் 
வன உயிரின பாதுகாப்பு விருது

டாக்டர் வைத்தியநாதன் 
கிருஷ்ணமூர்த்தி  தனது வாழ்நாள் 
முழுவதும் வனவிலங்குகளின் 
நலனிற்காக ஆற்றிய சிறப்பான 
சேவைகள் மற்றும் வனவிலங்கு 
பாதுகாப்பிற்கான குறிப்பிடத்தக்க 
பங்களிப்புகளைப் பாராட்டி 
அன்னாரின் மறைவிற்குப் பிந்தைய 
க�ௌரவமாக முதன் முறையாக 
2024 –  2025 ஆம் ஆண்டிற்கான 
டாக்டர் ஏ.ஜே.டி. ஜான்சிங் வன 
உயிரின பாதுகாப்பு விருதினை 

மறைந்த டாக்டர் வைத்தியநாதன் 
கிருஷ்ணமூர்த்தியின் மகனிடம் 
முதலமைச்சர் வழங்கினார்.

இவ்விருதானது பாராட்டுச் 
சான்றிதழுடன் கூடிய 25 இலட்சம் 
ரூபாய் பரிசுத்தொகை, வன உயிரின 
பாதுகாப்பில் சிறப்பான அர்ப்பணிப்பு 
மற்றும் தலைமைத்துவத்தை 
வெளிப்படுத்தும் இந்திய 
குடிமகன் அல்லது நிறுவனத்திற்கு 
ஆண்டுத�ோறும் வழங்கப்படும். 

டாக்டர் வைத்தியநாதன் 
கிருஷ்ணமூர்த்தி அவர்கள், 
வனவிலங்கு நலன், யானைகள் 
பாதுகாப்பு மேலாண்மை மற்றும் 
கால்நடை மருத்துவம் ஆகியவற்றில் 
அன்னார் ஆற்றிய சிறந்த வாழ்நாள் 
சேவையை க�ௌரவிக்கும் விதமாக, 
இவ்விருதின் த�ொடக்க ஆண்டில் 
தேர்வு செய்யப்பட்டுள்ளார். 

“இந்தியாவின் யானை மருத்துவர்” 
எனப் பரவலாக அறியப்பட்ட அவர், 
முதுமலை மற்றும் ஆனைமலை 
பகுதிகளுடன் நெருங்கிய த�ொடர்பு 
க�ொண்டிருந்தார். 

பங்கு ஈவுத்தொகை
தமிழ்நாடு வனத்தோட்டக் 

கழகத்தின் 2025-–2026 ஆம் 
ஆண்டிற்கான தமிழ்நாடு அரசின் 
இடைக்கால பங்கு ஈவுத் த�ொகையான 
10 க�ோடி ரூபாய்க்கான வங்கி 
வரைவ�ோலையை  முதலமைச்சரிடம்,  
வனத்துறை அமைச்சர்  ஆர்.எஸ். 
ராஜகண்ணப்பன் வழங்கினார். 

இந்நிகழ்ச்சியில் வனம் மற்றும் 
கதர் துறை அமைச்சர் ஆர்.எஸ்.
ராஜகண்ணப்பன், தலைமைச் 
செயலாளர் நா.முருகானந்தம், 
சுற்றுச்சூழல், காலநிலை மாற்றம் 
மற்றும் வனத்துறை கூடுதல் தலைமைச் 
செயலாளர் சுப்ரியா சாகு, முதன்மை 
தலைமை வனப்பாதுகாவலர் 
(வனத்துறைத் தலைவர்) ஸ்ரீனிவாஸ் 
ஆர். ரெட்டி, முதன்மை தலைமை 
வனப்பாதுகாவலர் மற்றும் தலைமை 
வனஉயிரின காப்பாளர் ராகேஷ் 

நீலப் ப�ொருளாதார திட்டத்தின் கீழ்
ரூ.26½ க�ோடியில் பிச்சாவரத்தில் அலையாத்தி மையம், 

மரக்காணத்தில் சர்வதேச பறவைகள் மையம்;
‘நீலகிரி வரையாடு பாதுகாப்பு மையம்  
முதலமைச்சர் ஸ்டாலின் அடிக்கல் 

குமார் ட�ோக்ரா, தலைமை 
வ ன ப்பா   து க ா வ ல ர் 
மற்றும் தமிழ்நாடு கடல் 
வளங்கள் மற்றும் நீலப் 
ப�ொருளாதாரம் (TN-SHORE) 
திட்டத்தின் தலைமை 
இயக்குநர்  தீபக் எஸ். பில்கி, 
தமிழ்நாடு வனத்தோட்டக் 
கழகத்தின் தலைவர் / 
மேலாண்மை இயக்குநர் 
கருணப்பிரியா மற்றும் அரசு 
உயர் அலுவலர்கள் கலந்து 
க�ொண்டனர். 

பெயர் மாற்றம்
   சதீஷ்,  தந்தை  பெயர்:   

கங்காதரன். பூ,   பிறந்த தேதி:   
03.04.1992, நெ.106, மாரியம்மன் 
க�ோவில் தெரு, நல்லூர் 
கிராமம், திருக்கழுக்குன்றம், 
செங்கல்பட்டு   –603 109.  என்ற 
முகவரியில்   வசிக்கும்  நான்   
இனி  ஆலிவ் அபிஷேக்.கெ 
   என்று அழைக்கப்படுகிறேன்.

 சதீஷ்


